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- R D Ay 11478-96 Learned counsel Mr.M.Chanda
ﬁ CP v ¢ © for the appii Contempt Petitioner.

. This Contempt Petition has beefn

| submitted on the ground of alleged
. wilful non-compliance of the judg-
'ment and order dated 17-11-95

' passed in O.A.N0.249/94.

/7 s . 'i Issue notice on the alleged
. P oW P 92 c,; 4/ /934, . contemner by registered post to
. 3 Y ' )
Qo 15 Co o liiony?l- 71, ,show cause why Contempt of Court
/Wt . ! : iproceedings should not be initiated
(oot ™ /}f } ‘ .against him. Returnable within 1
{ Ty A plecmimemeR | ’
. M/wa/"‘ de i List on 17-9=96 for show
‘5 (ZL %W/_ i S F~ : " cause and further order. The lgtt
o by '
s ' \  letter dated 25=7-96 received =
‘ / /?__; ; - from the alleged contemner will
- ‘.’((; e A T )] ?’61 . be considered together with the
/5\7( { Dapuaty Reglstrar (I} '
’ jantrsi Famaistrative Tribame iShow causes
. Guwatatl Benchi \ List on 17-9-96.
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C.P.N0.21/96 (0.A.N0.249/94) H
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17.9.96 Mr

Learned counsel M. ~ Chanda

for
the petitioner., Mr 'S, Ali, learned Sr. C.G.S.C.,
for the alleged contemner seeks time to file

show cause. Allowed. '
List on 8.10.96 for show cause and

further orders.
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D S{;wv\e)- ﬂ'f)“’\}w Qlree OO 8.10.96 Learned counsel Mr # M.Chanda
« for the petitioner. Learned Sr. C.G.S.C. informs
AT~ /{M N) that ex post facto sanction to accord temporary
/— .
q\,\, N W status to 9 eligible Casual Conservancy Safaiwalas
NP G\\,& who were applicants in O.A.Nos. 56/94, 248/94
- Aﬁ : and 249/94 has been issued. He, therefore,
#H o o m" submits that contempt petition may be disposed
o of. However, Mr Chanda seeks time for getting
A\M instructions from the petitioner (ap‘f)ligent
in the 0.,A.249/94. Allowed.
List for orders on 15.11.96.
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15.11.96

Mr S.Ali,Sr.C.G.S.C for the alleged
contemners. |

_Reply has been submitted by the
alleged ccontemners. Copy of the same

- } ¢/ )\ ' Mr M «Chanda. Howewver,
< e %\4 has been served on
RSTUCIN B M he has submitted leave note.
« a2 List for order on 5.12.96 in pre-
7’\/@ \ sence of Mr Chanda.
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5.12.96 Mr.. .MChanda for  the  Contempt

@et:zi:mner(&gplmam in G.A.)
Br. S.Ali, 8r.C.6.C.8. fo?: the a&lege&
" contemners (Respondents in O. 2.} :
. Mr. Al sxahmits that show cause. has been
. mmmt@& and £he respondents have prayed for
fime to implement the order on retutn of
Colonel J suwﬁam fmm leave and on his
- o y mturn froms the order of the Tribunal has
o T Tbeen cczzg:slieﬁ with vide letter No. 3004/1/CC~
- 7. 4/0 Gated 20.11.96, Temporary status hate
Y been grented to the applicants. Mr. Chanda
éonfirms that the applicents have received
" the afm:esai&' communication issved by the
. Colomel, Administrative Cmndant, | ngiya,‘
’ Ras;m:ﬁerﬂ: No. 4 to the CuA.’ "
o After hearing Mr. Ali and Mr. Chanda it
N " R o ‘ _,';5 considered  that it is not. nécessary to
b R ! g}mr:eed with the ,,cntempt Prmeeémg. ‘The
| L - 7 (.. is therefore'disposed as dropped. |
o o Copy of the c:fsr‘der be &mpplm& to the
' ST counsels of both gides. o o
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